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i IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
N E W D E L H I

O.A. No. 38/1991 ' iqq
T.A. No.

Shr-i r:;:imhhir

DATE OF DECISION 09-08^1991

Petitioner

Ms, Ghandan Ramamurthi Advocate for the Petitioner(s)
Versus

The Secretary, Ministry of '.'/ater Respondent
Resources & Another , -r. j / x
ShT-i K.]., QhanriiiTA Advocate for the Respondent(s)

CORAM

The Hon'ble Mr! F. K. KARTH\ , VICE CB\IRi^AN( J)

TheHon'bleMr.E.N. DHOUNQrML, ADMINISTRATIVE MBvlBER

1. Whether Reporters of local papers may be allowed to see the Judgement
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?^

JUDGMENT

(of the Bench delivered by. Hon'bit; Mr. KV.rlh:.,
Vice Ghairman(j))

The applicant who had rendered service under the

undivided Punjab GoverniRGnt from 2.3,1931 upto 14,8.1987 had

filed 0^ -1032/1986 in the Tribunal claiming that the said period

shall be counted for the purpose of counting the pensionar-y

benefits due to him. He had joined the Central Water and i-ov/er

ComQission in August, 1948 and after v^rarking in various

capacities, finally retired as Deputy Director on 8,6.1989. The
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said application Vv-as disposed of by judnmert r"-U-d

9.6.1938, the operative part of which reac;

follows; -

rt in the circumstances, '.ve dijrec.; wh;c : -
service rendered by 'c,he applicant under the
undivided Punjab Government frors 2.2.1931 uv
14♦S,1947 shall be counted for the purpose of
conrputing the pensionciry benefits due- t.. "inu
As the applicarit has been given some 2c J.-.ba-rni.
benefits, that shall be adjusted ^nd bc^l:ncc
of the pensionary benefits together
shall be paid to him '.vithin a pei^^od of
from the date of this order®'.

..' ij- i

2, The respondents paid the arrears of DCu I',.It.

amounting to Rs.5315/'- vjhich the cpplicsnt /ed 'jn

24.4.1989. There was a delay of months ?

period of 3 months from the date of judyntent, 'U- : ..

of Rs.62,8i3/" towards the arrears of pension - .'...i-?,.

after a delay of 8-^ nionths. He has clcimef'

at the rate of 18% per annum for the dela/=:d p -s. rr-if.:. .c

the tune of Us.8608 . 62 and interest at the .. 3-:,t ol

1£5^ on the said amount of Rs,8602.62 from 22.b,19C? .I'l

date .

3. The respondents have stated in their c.-.urtev-

affidavit that there has been no inordinate del.-y i.-

findlisation and payment of the revised pen.;lo

EXiP. -Gratuity in terms of the judgment doted 9.5.1932.

They-have stated that viewing the ciicumstance wf .:;o

case j -.vhich is of old nature involving 0'•

service rendered by the applicant in the .

,
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from 2,3ai931 to 14,8.1947, the delay in the payment of

DC'RG by 7^ months and arrears of pension by Si roDnths is

negligible and, therefore, liable to be dismissed, Tha

above payments are only in the nature of arrears and

on the arrears of such payments, •;ii: no interest accrues to

the applicant as per rule 68 of Central Civil Service

(Pension) Rules, 1972,

4. Vi/e have gone through the records of the case carefullv

and have considered the rival contentions'. Normally, the

Supreme Court "as a settled practice, has been making

direction for payment of interest at L:^i on delayed

payment of pension«(vide 0,F® Gupta Vs. Union of India

and Others, 19S7 SGC(L8<3)' 400 at 417), The delay int/olvGd

in the instant case cannot be said to be reasonable or

attributable to the applicant,

59 In the circumstances, vje partly allow the application

and direct the respondents to pay to the applicant sir^le

interest at the rate of 12% per annum on the sum^ of
as,5315 paid to him towards arrears of DCS Gratuity after

a delay of 7i ik)nths and on the sura of Rs.62,813/- paid to

him towards arrears of pension after a delay of 8|- months.

The respondents shall conply with the above directions -.iithin

a period of two months from the date of receipt of this order.

There ulll be no order as to costs.
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I-.biViBbR (.-0 VICE CI-iAlRMA,K'( J)


